12 Reference by [RAJTYA SABHA] Members

Observations/ Recommendations contained in the Fourth Report (Sixteenth
Lok Sabha) on the subject 'Regularisation of Casual Workers/ Artists of Radio
Kashmir, CBS Radio Kashmir and Doordarshan Kendra, Srinagar'.

STATEMENTS BY MINISTER

Status of implementation of recommendations contained in the Second,
Third, Fourth and Fifth Reports of Department-related Parliamentary

Standing Committee on Defence

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): Sir, I rise to make the following statements regarding.—

(i) Status of implementation of recommendations contained in the Second Report
of the Department-related Parliamentary Standing Committee on Defence on
Demands for Grants (2014-15) of the Ministry of Defence on General Defence
"Budget (Demand No. 20, 21 and 27).

(i) Status of implementation of recommendations contained in the Third Report
of the Department-related Parliamentary Standing Committee on Defence on
Demands for Grants (2014-15) of the Ministry of Defence on Army (Demand
No. 22).

(iii) Status of implementation of recommendations contained in the Fourth Report
of the Department-related Parliamentary Standing Committee on Defence on
Demands for Grants (2014-15) of the Ministry of Defence on Navy and Air
Force (Demand No. 23 and 24).

(iv) Status of implementation of recommendations contained in the Fifth Report
of the Department-related Parliamentary Standing Committee on Defence
on Demands for Grants (2014-15) of the Ministry of Defence on Ordnance
Factories and Defence Research and Development Organisation (Demand No.
25 and 26).

REFERENCE BY MEMBERS
Re. Circulation of copies of the GST Bill

MR. DEPUTY CHAIRMAN: Now, matters to be raised with permission of the
Chair. ... (Interruptions)...
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SHRIDIGVIJAYA SINGH (Madhya Pradesh): Sir, there is a matter of great concern.

...(Interruptions)...

sft AT AT (STR Y<90): TR ....(IIAL)....

sft 7. T g (UfTh der): TR BN I BT IW 9§ T B (L),
FRIRIA T BT S 9 AT E ... (AT, .. 3D oIy B AR 272....(ae). ..
:'\5-'_;, Py EN ENEYY MR T ¥ Y TR KS VS £ PP TN W =X PRk P EO R ELY T
: EFESEUI I S EPUR S
MR. DEPUTY CHAIRMAN: No. ...(Interruptions)... Only those, who have given

notices. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, the internal security of this country.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: No notice has been given. ... (Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, this is very important. ... (Interruptions)... Hon.
Home Minister is going to Pakistan for a SAARC Conference. I would like to raise one
issue. AT SUTHTA(T ARG, STd A" G H3A1 Si ° OrfheaaT & Wenms #5ft Jarat
I S & IRAR H v w1l 7 BN <1 off, S9d 916 usMdIc | ddare] 3R a81
BHAT Z3TT| Tifeb AT T s AYPIY AT 2| 9o UT I8! & b g8l IR JATdPbara] 3y o
1 B: MDHardl Mg o1 g 39 URFRIfT #, 519 A 78 #30 Sf 987 S, a1 39 &
AW I8 T @S g1, T embarrassment H1 81 AT 7, &5 7 7301 SfY 3R R &
I B S 91 B Bs SHGR] T81 & {6 a8t IR Addmard] 3y & a1 ©: Addmara
31T |

fY SuHTafy: sos Mfew T2 fean 21

i fefraera fe: av, s3y 9% € 1 @t @ ST arel € iR 981 IR 4 ARG 31 9
BY I5 B aTell 81 H AT IR HAT ATl § b A F& & =1 T8l Hiojg o
.. (TTET)....

sft SgvTafer: e o e &t feam 21
s} fefaora R W=, e Y fem < @t €1 But it is a matter of great concern

and importance also. ... (Interruptions)... The Leader of the House must respond to this.

...(Interruptions)...

MR.DEPUTY CHAIRMAN: If the Minister wants, it is okay then. ... (Interruptions)...
Yes, Nareshji ... Interruptions)...

T Transliteration in Urdu Script.
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fY TR arrETer: Sygurafa SfY, 89 < BT del BT S provisional agenda e 2,
IAH GST Bill T Seeid &, dfeb 31l T& IHHI PIA circulate T8I §s ©, A1 89 g

amendments <37

oft SUMHITA: GST Bill T8 circulate B 3T 27|

sft o1 IrraTat: TE g o1, WX P! B1A1 g4 A2 el B ... (FAUTH). .. A TS
TH AN BT 21 frefl 21 ... (caaem)....

MR. DEPUTY CHAIRMAN: Listen, I will tell you. What has been reported to me
by the Secretariat is that last year, in the month of August, the Bill had, actually, been
circulated. If you want one more circulation of the Bill, we will do that. ... (Interruptions)...
But, technically. ... (Inferruptions)...

f} R IYAT: WR, BRI I A1 59 Ustel § Blg el o1 8, Y S99 fadd &1 Brdl
ft oY el 21

MR. DEPUTY CHAIRMAN: Now, let me say. ... (Interruptions)... But the point is,

...(Interruptions)...

2} 91 3rETel: e ATt 3R 4 faa &) widt <1 7 3R 337 A1l a1 M X1 8,
T FI1 91 g8 2 -...(FA)....

MR. DEPUTY CHAIRMAN: No; no. That is correct. But, as per rules

...(Interruptions)... 1 will tell you. Nareshji, as per rules, if it was circulated last year

...(Interruptions)...
sft e eRrETer: WR, Bidve 7 39 9 § $o sMsHed 6y & ... (@aum)...

MR. DEPUTY CHAIRMAN: Now, let me complete. ...(Interruptions)... I am not

questioning you. ...(Interruptions)...

sff 91 erETe: S Bfae 7 SHH eHTd fhy €, O g9 A & eSS faa
e =nfey) .. (caaem). ..

MR. DEPUTY CHAIRMAN: I will tell you. ... (Interruptions)... You have raised an
important point, a very important point. ... (Inferruptions)...

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, we are new Members.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Let me complete. ...Interruptions)... Sit
down. See, I concede that this is a very important point. It is a technical point. Number

one, if the Bill was circulated, even if it was circulated last year, as far as the rules are



Reference by [2 August, 2016] Members 15

concerned and the procedure is concerned, it is okay. That is enough. But you are saying

that it was last year, so for the convenience. ...(Inferruptions)...

sft Re1 pmETe: WR, IE WeHs [9d &, ofdhe fUod dra ot o iy o, a8
s faar 12 ol ... (@), ..

MR. DEPUTY CHAIRMAN: No, that is what ...(Interruptions)... I am coming to
that. ... (Interruptions)... I am going to say about that also. Listen. ... (Interruptions)...

sfY FReT IRFAT: R, 3MUH HE ... (AIELTH)...
MR. DEPUTY CHAIRMAN: Listen. ... (Interruptions)...

ofY TR IETeT: IR, T IS (9 &, <fbd fuoel ara <t f4et foret o, % sriss
9t =72t ol ... (aem). ..

MR. DEPUTY CHAIRMAN: I will cover all your points. ...(Interruptions)... 1
will cover all your points. I know you are a very learned person, you know the rules.

...(Interruptions)... Weﬂmﬁ’ﬁ@lﬁﬁﬁ?l (I,
ft Yael) v Rig (ST wewn): W), S Y AR © L (@aum). .
sft Suwumfe: Fun My §fSul ...(=@g)... You are a senior Member.

...(Interruptions)... 1 am on my legs. ...(Interruptions)... Don't interrupt when the Chair
is speaking. I will respond to all that you have said. Number one is, Bill circulation.
That is over. Technically, that is enough. However, what I am saying is, if you need one
more copy, I will instruct the Secretariat to circulate the Bill again. ... (Interruptions)...
Number two is, what if there are amendments. The Government can bring amendments.
In that case, amendments will be given to you one day carly. If the Government is
changing the whole Bill, the new Bill will come here. But if it is only amendments,
Government needs only to give the amendments. That will be circulated to you.

...(Interruptions)...

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Sir, the Bill had been
circulated earlier. Please circulate another copy. We have already given amendments two

days before. Amendments have already been circulated. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Yes; amendments have been circulated.
...(Interruptions)... No; it is only ...(Interruptions)... See, amendments have to be
circulated one day in advance, but, they have already been circulated. So that is over.

...(Interruptions)...

sft =T ST R, B AN B seHCH Tel el B ... (g ). ..
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sft SawTafer: @ ey AN @) sFeHew Tl e § .. (saaem)....
sft w1 spraTer: S AL, W .(@EE). .

MR.DEPUTY CHAIRMAN: Now, Secretariat will look into that. ... (Interruptions)...

I am directing the Secretariat to look into that. ... (Inferruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, the amendments are circulated in
the cyber space.

MR. DEPUTY CHAIRMAN: Pardon!

SHRI SITARAM YECHURY: Sir, the amendments have been circulated on the
Net.

MR. DEPUTY CHAIRMAN: No, not on the net. It is to be given.

...(Interruptions)...

SHRI SITARAM YECHURY: No, no. I am just looking at it. But give a printed
copy. Please give a printed copy to all the Members.

MR. DEPUTY CHAIRMAN: Hard copies are to be given ... (Interruptions)...

SHRI SITARAM YECHURY: The matter is over. What is the problem now?

...(Interruptions)...
SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, ... (Interruptions)...

SHRI SITARAM YECHURY: Sir, here are the amendments. Amendments are here,

Sir. ...(Interruptions)...
SHRI SUKHENDU SEKHAR ROY: Sit, ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Listen, I have been reported by the Secretariat that
amendments have been circulated. ... Inferruptions)... Yes, they have been circulated.

...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI (Madhya Pradesh): Sir, several new Members

have joined the House, after the Bill was circulated. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Yes.

SHRI SATYAVRAT CHATURVEDI: So, those Members have not received that
Bill. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have directed ... (Interruptions)...
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SHRI SATYAVRAT CHATURVEDI: Therefore, it is necessary to re-circulate the
Bill along with the amendments. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I have directed ...[Interruptions)... Satyavrat
Chaturvediji, I have ... (Interruptions)...

i 7). TR &: ST TRdT IR, PRIRF A BT T 98 AT B ... (). ..
AR I BT ST 9 TAT B ... (IITH)... §HD foY B RIFATR 872 ... (GHTH). .

RV W FLAP L TP PR LS T Y. PR R T o 1 Y T PR IEVER 223
Tz o3 ~ed S 0 S el felilaa) o LR e S s 1 U DS
—(dalad)y.
MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)... I have already directed
...(Interruptions)... Please. ...(Interruptions)... I have already directed ... (Interruptions)...

Nothing will go on record. ... (Interruptions)...

A1, AT 8 *

MR. DEPUTY CHAIRMAN: I will allow you. ... (Interruptions)... I will allow you.
...(Interruptions)... Sit down. ...(Interruptions)... No, no. ...(Interruptions)... Sit down.
...(Interruptions)... 1 will allow you. ... (Inferruptions)... Let me complete. This way 1t will
not work. ... (Interruptions)... Listen, Chaturvediji. You are repeating what I have already
said. I have already directed the Secretariat to re-circulate the Bill for the benefit of new
Members and also for those Members who have not read the Bill when it was circulated

earlier. It will be re-circulated. ... (Interruptions)... Why are you getting angry?

SHRI SUKHENDU SEKHAR ROY: For the last fifteen minutes I am trying to
draw the attention of the Chair.

MR. DEPUTY CHAIRMAN: That is for the Chair.

SHRI SUKHENDU SEKHAR ROY: Non-issue should not be raised in the

morning.
MR. DEPUTY CHAIRMAN: Yes.

SHRI SUKHENDU SEKHAR ROY: We have got the printed amendment at our
residence in the morning. This is a non-issue. But I would like to raise an issue which

relates to the people across the country regarding frequent hike in the price of kerosene.

MR. DEPUTY CHAIRMAN: Have you given notice?

FTransliteration in Urdu script.

*Not recorded.
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SHRI SUKHENDU SEKHAR ROY: The price of kerosene is being hiked
frequently. ...(Interruptions)... It is being violated. ...(Interruptions)... BN BT g
T IRATTAT? ... (L.,

st Y. 7dNe g a1 I $9g ST TE B2 ... (IIET)....

-.{C;:'i:l.'l_".,.g)...ﬁ;_g.ij‘_g_)_,_y.b | LS [j:hj!l gl Llasa |._|L|:5..T’
MR. DEPUTY CHAIRMAN: Have you given notice? ...(Interruptions)... Have

you given notice? ... (Interruptions)... Mr. Sukhendu Sekhar Roy, have you given notice?

...(Interruptions)... You are a Vice-Chairman, please don't do like this.
SHRI SUKHENDU SEKHAR ROY: Don't invoke Rule 255. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Don't do like this. ...(Interruptions)... You have to
be example to others. ...(Interruptions)... The Chair doesn't know what is going to be
raised whether it is an issue or a non-issue. Only after something is raised, the Chair can
make ...(Interruptions)... What are you doing? ... (Interruptions)... Mr. Sukhendu Sekhar
Roy, you can't behave like this. Everybody is equal. You can't behave like this. You are
a Vice-Chairman, you can't do like this. I am telling you. ...(Interruptions)... You can't
do like this. ...(Interruptions)... So, what? Someone has to raise it. ...(Interruptions)...
Every Member has a right to raise it. ... (Interruptions)... I am telling you, don't behave
like this. ... (Interruptions)... Have you given notice? ...(Interruptions)... You have not
given a notice. ... (Interruptions)... You should have given a notice. You should know that.
...(Interruptions)... The primary thing is that you should give a notice. A Vice-Chairman
behaving like this is atrocious. I am telling you. It is very bad for a Vice-Chairman to
behave like this. ... (Interruptions)... Without giving a notice, you are raising an issue and
shouting slogans, what are you thinking of others? Now, Zero Hour, Mr. Vivek Gupta.
...(Interruptions)... No, no, it is over. Now Zero Hour. You have also not given a notice.
...(Interruptions)... See, he has also not given a notice. ...(Inferruptions)... He can give
a notice. ...(Interruptions)... You give a notice for tomorrow. Digvijayaji, you give a
notice. ... (Interruptions)... You give a notice. Shri Vivek Gupta. ... (Interruptions)... What
is your problem? ... Interruptions)... First of all, let other Members keep quiet when you
are raising a matter so that I can, at least, understand. ... (Inferruptions)... What is your
problem? You say, I don't understand because all of you are speaking at the same time.

Tell me, what is your problem?

SHRI SUKHENDU SEKHAR ROY: Sir, the price of kerosene oil has again been

increased by the Government. This is being done at regular intervals which has caused

FTransliteration in Urdu script.
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intolerable situation for the poorer people in the country. I am asking the Government,
through you, that the Government must in form this House on such a decision when the
House is in session. People outside are crying. Everyday this is happening. Why is this
stand taken by the Government? The Government must explain to this august House. That

is my issue.

MR. DEPUTY CHAIRMAN: If you have given a notice, then, I would have
allowed you. ...(Interruptions)... Now sit down. Would the Government like to react?
...(Interruptions)... No. The Government is not reacting. Now, Mr. Vivek Gupta.
...(Interruptions)... Zero Hour, Mr. Vivek Gupta. ... (Interruptions)... You have not given
a notice.

fl Wewad IRl WY, WIfEE & 3iaY Sl A B /ST B dTell 8 a1 Iqb
A H ... (I ). .

MR. DEPUTY CHAIRMAN: I have already called Mr. Vivek Gupta.

...(Interruptions)...

MATTERS RAISED WITH PERMISSION

Proposed shifting of the headquarters of the Tea Board
from Kolkata to Guwahati

SHRI VIVEK GUPTA (West Bengal): Sir, through you, I would like to raise an
important issue here. This is regarding the alleged move by the Central Government to
shift the Headquarters of the Tea Board from Kolkata to Guwahati. ... (Interruptions)... As
you know, Sir, tea is one of the industries, which by an Act of Parliament, comes under
the control of the Union Government. ... (Interruptions)... The genesis of the Tea Board of
India dates back to 1903 when the Indian Tea Cess Bill was passed. The present Tea Board,
set up under Section 4 of the Tea Act, 1953, was constituted on 1st April, 1954. Sir, since
its inception, the Tea Board has been located in Kolkata. But, recently, what we are seeing
is that the employees are being harassed; they are being shifted in batches to other offices;
they are being made to wait compulsorily. This is the alleged move because a new Party
has come to power in Assam; it is trying to favour Guwahati. There is an alleged move to
shift the Tea Board Headquarters from Kolkata to Guwahati. Sir, I have full sympathies
with Guwahati. Our heart goes out to Guwahati. But, Sir, it should not be done at the cost
of Kolkata. We should not be made to suffer. The Tea Board Headquarters in Bengal is as
good as is our hand to our body, and if you take away the Tea Board Headquarters from

Kolkata, it would mean that you are chopping our hands away. There is another point. Is



